IN THE NATIONAL COMPANY LAWY TRIBUNAL, NEW DELH]{
COURT-v

IN THE MATTER QOF:

Item No.-205
(1B)-1492(ND}2019

Sudha Ranj Tayal «.Applicant
Vs

M/s. Vintron Communication Pvt. Lid. ~.Respondent
SECTION

Under Section — 7 of IBC, 2015
Crder delivered on 06.01.2020
CORAM:
SHRI ABN} RANIAN KUMAR SINHA
HON g7 MEMBER (JUDIC!AL)

MS. SUMITA PURKAYASTHA,
HON'BLE MEMBER (TECHNICAL)

_ERESE'E\J'I;
For the Applicant L Adv. Vikky Dang
For the Respondent ;

1s related with the CD and in vievv/of Section 21 (4), in absence of other financig]

vreditor the meeting could not be held. Conmdering these facts, notice pe issued

(SUMITA PURKAYAS‘T'HA) (ABNI RANJAN KUMAR SINHA}
MEMBER (T) MEMBER {J)



